IN THE CENTPAL ADMINISTFATIVE TRIEUNAL, JAIPUF BEICH, JAIFUR.
‘ * ,*. *
Date of Decizion: 03.12.96
OA 618/96

Mukandi Lal Meszna, Clazz IV =nployes in the office of Commissioner of

Income Tax, Pajasthan, Jaipur.
... Applicant
Versus

Unicn of India through the Sz2crerary, FPinance Dep riment, llew Delhi.

[RS I
.

Chizf Commizzionsr of Incoms Tax, FPajasthan, Jaipur.

Income Tax Officer (Puklic Fslation), Jaipur, in the office of

Lo
.

Commizaicner of Income Tax, Pajasthan, Jaipur.

««» Respondents
CORAM: :
HOM'BLE MF.GOFAL FRIGHIR, VICE CHAIRMANv
HCM'BLE ME.0O.F.SHARMA ADMIUISTRATIVE MEMBER _
For the Applicant : .o« Mr.Mukesh Kumar

I'er the Respondants ' cee

" OR-DER
L HOM'RLE MP.COPAL I'FISHITA, VICE CHAIRMAL
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Applicant, Muakandi Lal Mszena, has filed thiz application u/s 19 o

the Administrative Tribunals Ackt, 1935, challenging the varbal termination

of his @ervices as a Group-D smployese in the offic: of the Income Taxz

Officzr (Public Pelation), Jaipur.
2. Wz have heard the learnsd counasl for the applicant. The case of the

applicant is that he has besn serving as @ Peon in the aforesaid oiffice
since 1.5.92. He was paid Fe.32/- pzr Jday. However, on 1.11.96, the

applicant was not pwlmlLtwd to join hiz Auby. Terminacion of hiz services
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=1 a3 being illegal. The lesrnsl ccunsel for the applciant,
instzad of jpoeazing this  application on merits, wants to make a

rapregentation Eo the concernsd authority regarding his grievance.

3. In the ‘circumstances, we divect the applicant to make a
representation rejarding his grievance to rezpondent 110.2 and if the same

ie raczived by him within a pericd of 15 days from the date of this order,

it zhall ke digpossd of on merits within a pericd of one month from the
date of its recsipt. The OA ztands dieposed of ac cordingly at the stage of

admizzion. Leg a aopy of this order alongwith the GA and the annsyures -
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(O.P.:HAR_ ) (GOPAL PPLbHNA)
ADMINISTPATIVE MEMRER VICE CHAIRMAN



